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SARDAR NARINDAR SINGH BRAR 
(Punjab) :  Sir, I also feel about it. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : He wants to move it. He or she 
may move it according to the procedure. I am 
now going to the business, 

SHRI    RAJNARAIN  :    What is the 

THE VICE-CHAIRMAN (SHRl AKBAR 
ALI KHAN) : I want to know the pleasure of 
the House. I have not seen him.   I do not 
know,   I am telling. 

(Interruptions) 
Keep patient. One of the hon. Members has 
drawn attention to it and how far he came, 
where he came, at least I do not know.   So.... 

SHRI RAJNARAIN : You make inquiries. 

SHRI K. S. CHAVDA (Gujarat) : I have 
seen him. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : That is what I want to know. 

 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : If the House thinks that he did 
enter, it is a serious matter.    Before I do 
anything .  .  . 

SHRI S. N. MISHRA (Bihar) : Sir, this 
would be the correct course, as you yourself 
seemed to suggest, that you should make 
enquiries about this. Some hon. Members did 
see the particular person coming into the 
House. So, kindly make inquiries. Your 
attention has been drawn to this. And since it 
concerns the dignity of the House and the 
functioning of this House that an outsider 
should not come into this House, it becomes 
your responsibility to see whether he did in-
fringe the rules of the House. As to whether he 
did come into the House or not, kindly make 
inquiries. That will satisfy the hon.  Members. 

SHRIMATI    YASHODA    REDDY  : I will 
make a personal explanation. It is a fact that the 
Chair did not see him because the   Chair was 
turning this side.   I agree. But    I,    an hon. 
Member of this House, and another Member of 
the House,   saw him.    I agree with the ruling.    
' I agree with the  Chair that since he had his 
back to that side  he could not see him.  But the 
very fact that he had come up to the last benches    
it should be enquired into.    I agree with you that    
tomorrow you may find out from that   Member 
and get the information.    Sir,    a stranger had 
come and the dignity of the House has suffered. 
Two other  hon'ble  Members have drawn your    
attention.    Whatever you do—give your ruling 
tomorrow—we will abide.   But please keep up 
the dignity of the House. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I will consider the matter. 

THE BIHAR APPROPRIATION BILL, 
1969—contd. 

SHRI AWADHESHWAR PRASAD SINHA 
(Bihar) : Mr. Vice-Chairman, Sir, I am 
supporting this Bill with a heavy heart.   Sir,   it 
was in 1961   that the great 

THE      VICE-CHAIRMAN      (SHRI 
AKBAR ALI KHAN) :  I know that. 
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[Shri Awadheshwar Prasad Sinha] man of 
Bihar,  Dr. Sri Krishna Sinha,  the Chief 
Minister, passed away.   Much water has 
flown down the Ganga since then. But it is a 
matter of great sorrow to me that there has 
been so scanty developmental activity in 
Bihar   but there has been too much of   
politics    there and the people have been   
suffering.    I take a national view of things,  
not a party view of things. Whoever has erred 
has to be censored. The people of Bihar have 
suffered.   I am with  the  people  of Bihar  
first  and   any party next.   It is a matter of 
sorrow.    If development activities   were  
carried  on, the great   suffering   of the people  
would have been avoided.  But that has not 
been done,  and I am very sorry for this. 

Now my esteemed friend, the Minister 
referred to certain things which he intends to 
do for Bihar. We are grateful to him for all 
that. But there are many more things which 
have to be done. First I would draw his 
attention to one fact. I have a certain claim 
over him because myself and this gentleman, 
many years ago, were working together in the 
Congress (Socialist) Party. So I have a certain 
claim over him. When he got this gaddi, I was 
glad that he would listen to me for the welfare 
of the people, not for any personal thing. I 
have none in this world, as the Dunlop 
advertisement goes "Only me and the Dunlop 
left". I am left alone in this world... 

SHRI AWADHESHWAR PRASAD SINHA 
: Sir, he had referred to certain matters. I would 
like to draw his attention to one important point 
about which I had written to Mr. Morarji Desai, 
when he was the Deputy Prime Minister and 
the Finance Minister, and he gave me a very 
satisfactory reply about the arrangement of 
drinking water in the villages for the harijans, 
the tribal people and the poor sections of our 
sceiety in Bihar. He wrote back to me on the 
eve of the Budget Session to say he would see 
how much could be done. Water is a primary 
necessity. One can do even without food for 
some time but one cannot do without drinking 
water. So I would like to d"aw the attention of 
the Minister to this first. 

Then, Sir, I referred to the great man, the 
Chief Minister of Bihar, Dr. Sri Krishna Sinha. 
Before he passed away he saw to it that the 
Land Ceiling Act was passed in Bihar. I am 
glad something has been done since then but 
the progress has been very slow. Now there is 
the President's Rule. I do not know when a 
popular Government is coming. I shall be glad 
if it comes. Now it is in his hands to see that the 
Act which was passed through the inspiration 
of the great man of Bihar is givea effect to 
immediately, without any delay and without 
any explanation of the difficulties by those who 
are in charge of implementing it. 

Then, Sir, certain labour problems have 
been referred to. The labour problem in 
Jamshedpur has become complicated because 
of the attitude of the vested interest on the one 
hand and because of the distorted attitude of 
the labour leadership on the other. Of the two, 
the vested interest is thousand times much to 
blame, I must say that, and our Government 
must always stand by the side of labour even if 
they are listening to wrong leadership so long 
as their demand is just and proper because it is 
they who run the factories and not the 
industrialists and they do it with the sweat of 
their brow. 
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I am sorry that Hathiji has left us. This is 
one thing which distresses me most. I used to 
refer to him about the various labour matters in 
Bihar and he used to mark two ticks. Now a 
strike is continuing in Jamshedpur. My friend 
had referred to it two days ago. Mr. Kalyan 
Roy also referred to it and said that this matter 
should be taken up more or less on a priority 
basis, that we should see to it that some 
approachment is brought about and the strike 
is called off as soon as possible. 

Sir, some comparison of Bihar has been 
made with some other States. I do not like this 
comparison, Sir. In no case the Bihar case is 
worse than what it is in other States. But why 
should it be as bad as it may be elsewhere? It 
should be much better, and so long as there is 
the Preisident's Rule, it is the responsibility of 
the Central Government to intervene and set 
things right. So long as it is not done I feel 
they are failing in their duty. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Let hirn have his say. He is in 
possession of the House. You have no 

business to intervene. 
SHRI    AWADHESHWAR    PRASAD 

SINHA : I entirely agree with my fric:id, Mr. 
Rajnarain, Mr. Karpuri Thakur has worked 
with me as my lieutenant. T am elder to him. 

He is a very humble and honest man,    a very 
alert type of person. 

He can undergo any suffering in the cause of 
labour. I have nothing but the highest praise 
for Mr. Karpuri Thakur. Ever since I have 
heard of his going without food for the cause 
of labour he has risen in my estimation 
because he could have created trouble in other 
ways also. Since he has resorted to the 
Gandhian line it is all the more reason for the 
Government of India to come to his rescue and 
see to it that the strike is called off and a 
settlement reached. With these words   I 
support this Bill. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I would request you, Mr. 
Mandal, as far as possible, not to refer to the 
proceedings of the other House. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Now Mr. Arjun Aroia. 

SHRI NIREN GHOSH (West Bengal) : I 
would like te know what the time-limit is for 
this,   Mr. Vice-Chairman. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : The time allotted to this is \i 
hours. We have exceeded it and I would 
appeal to honourable Members not to take 
more than five minutes each. Mr. Arora, I 
would request you also to cooperate with me. 

SHRI ARJUN ARORA (Uttar Pradesh): 
Mr. Vice-Chairman, I will take only 4    
minutes. 

I am against the system of Presidential rule. 
If the Constitution has to be amended as has 
been pleaded by Mr. Mulka Govinda Reddy, 
this institution of Presidential rule should also 
be abolished and a situation created in which 
one Chief Minister after another faces the 
Assembly and if he is not able to win the 
confidence of the Assembly, then, another 
Chief Minister    succeeds him,    and the 
process 
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goes on till the Assembly produces a viable Ministry. 
The system of Presidential rule brings a bad name to 
the President because in effect it is not the President 
who rules; it brings a bad name to the Central 
Government because though the Central Government 
is supposed to advise the President on how to rule, the 
rule is that of the Governor and the Governor is 
placed with one or two advises. These advisers are 
seasoned bureaucrats whom I dislike and whom the 
people dislike. These bureaucrats do not work in a 
manner in which the people will feel happy. So, 
except some politicians who hope to gain as a result 
of the continuation of the President's rule, midterm 
election, etc., everyone is unhappy and the system of 
Presidential rule should go. And if the system of 
Presidential rule has to go, the provision in the 
Constitution that the Assembly may not meet fo:- six 
months should also be amended so that frequent 
meetings of the Assembly are possible. We should 
have a provision like the one in the French 
Constitution where a Chief Minister or the Prime 
Minister has to seek the confidence of the Honse. The 
system of the C Jef Minister about whose majority or 
minority there are disputes, sometimes parading 
Members on the street or in the Raj Bhavan, must be 
brought to an end. The Chief Minister should seek the 
verdict of the House within a few weeks of his taking 
oath and only if the House passes a vote of 
confidence in him -hould be continue. That brings me 
to the case of U.P. where the Chief Minister has 
publicly declared that he heads a minority 
Government and does not summon the Assembly. In 
various States, particularly in U.P., the Assemblies 
rarely meet. They meet only to pass the budget and 
once the budget is passed, the Chief Minister and his 
Ministry feel secure for six months. The Assemblies, 
particularly as in U.P. during Mr. C. B. Gupta's 
regime, are unnecessarily and unceremoniously 
adjourned and even prorogued This happened in U.P. 
in August when there was a vote of no-confidence 
against the Speaker and a vote of no-confidence 
against the Government The Assembly was adjourned 
and unceremoniously prorogued by a Governor 
willing to cooperate with the minority Government. 
And now though the Chief Minister has himself 
declared that he heads a minority Government, the 
Assembly is not being summoned in spite of the 
demand of the Opposition, the demand of the majority 
of the Legislature, the demand of the     masses of    
U.P.     Our 

experience of the working of the Constitu" tion, 
particularly since 1967, demands that a curb should 
be placed on the Chief Ministers and they should be 
compelled to face the Assembly as often as the 
Opposition wants, as the peopl: want, and this system 
of Presidential rule anywhere should be abolished. 

SHRI NIREN GHOSH : Mr. Vice-Chairman, I 
would like to offer a few remarks. I more or less 
agree with Mulka Govinda Reddy. He has raised 
some questions of importance, it is urged how the 
Government in a State should be run when there is a 
vacuum, I say the pattern of the U.K. should be 
followed. In England there is no Presidential rule. 
Never is the House of Commons kept in a suspended 
animation. It is a flaw that the Bihar Assembly has 
been kept in a suspended animation for the last eight 
or nine months to allow some party or the other, 
whether it is the ruling Congress party or this or that, 
somehow or other to get it. Only for that purpose 
this is being done. I would say the Assembly should 
be convened immediately and allowed a chance to 
form a Government and if it cannot form a 
Government, then, dissolve the Assembly and have a   
mid-term election. 

As regards the state of instability, I would 
suggest there should be proportional 

representation. The system of pro-4 P.M.   
portinnal    representation    would 

put au end to the conditions of instability. 
It is not democracy that 40 per cent, of the voters can 
have the seats of 70 per cent, in the Aseembly. It is a 
queer thing, a minority having a majority in the 
Assembly. It is therefore that a stable   Government 
should follow. 

In this connection I woi,ld also say that the 
question of Centre-State relationship has come up. 
Shri E.M.S. Namboodiripad has put it on record that 
there is a constitutional provision to form a Council 
to review the entre question of Centre-State 
relationship. But that article has deliberately been 
put into cold storage by the-Centre. I make this 
accusation against the Government that this question 
has not yet been reviewed at a proper level. 

As far as the conditions in B'har are concerned, I 
will say that Bihar has been delivered to the Ta'as 
and Dalmias and some sugar magnates, the Raja of 
Ramgarh and some land-owners. That is practically 
the position in Bihar. You will ask "What is there in 
Bengal.'" We have no real power there;   the real 
powe; is in 
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  [Shri Niren Ghosh] 
the hands of land-owners and monopolist of 
Calcutta. We have only some control over the 
Administration. I am told that in Bihar not a 
single employee of Tatas gets a decision in his 
favour in the courts. The judiciary in Bihar acts 
in favour of the Tatas and the bureaucracy also 
acts in favour of the Tatas there. The 
bureaucracy car. never disoblige the Tatas. 
That is the position in Bihar. I would say in 
this connection that the hon. Mr. Khadilkar 
uttered certain nonsensical things yesterday. 
He said "Do not criticise bureaucracy". But he 
ought to know that the major corpus of the 
officers stand in the way of the implementation 
of public welfare measures. He ought to know 
where the land lies. In Bihar this bureaucracy 
seems to be a handmaid of the Tatas; they dare 
not go against them. That is the position. 

[MR. DEPUTY CHAIRMAN in the   Chair] 
Mr. Deputy Chairman, as regards strike, 

much has been said. I would only say that Rs. 
4 crores have been lost to the exchequer and 
the production loss has been to the tune of Rs. 
30 or 40 crores. When the production is 
sabotaged by the Tatas, fhe Government does 
not utter a single word against them but 
whenever the workers go oa strike, then every 
blame ii put on them, on the workers. The 
Tatas tried to settle the dispute behind the back 
of the workers with the stooge of the Tatas, 
namely, Michael John. He has remained a 
stooge of the Tatas for many years. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) : No, no. He is a very respectable 
leader. 

SHRI NIREN GHOSH : You should not say 
that because many leaders of the INTUC have 
told me that he is a stooge of the employers. So 
please do not interrupt; otherwise you will be 
in a soup. You may not know that but that is 
the position. Therefore I say that this issue 
should be settled immediately. 

As regards law and order, Sir, in Bihar 11 
poor kisans were shot dead by the police. In 
the collieries no law prevails except the law of 
the colliery-owners or the Tatas or the 
Dalmias. There is no law and ordei for the 
Biharis. That is the state in which Bihar exists 
today. The law and ordei exists for the upper 
strata. Whatever they say, that is the law. Sir, I 
have a tender heart for Bihar for historical 
reasons 

1 because many of our illustrious sons, the sons 
of India, have been born in Bihar. Gau'ama 
Buddha, Mahavira Jain and Asoka, all of them 
were born there and there is the Rajgiri, the 
line of kings. Today 5 crores of Biharis have 
been put tn bondage. I want that the Biharis 
should rise up against this state of affairs and 
put an end to this state of affairs. 

Finally, Sir, I must say that this scandil-ous 
state of affairs of keeping the Assembly in 
suspended animation should be pu< an end to 
and the Assembly should be convened 
immediately to see whether there is a stable 
Government and, if not, then dissolve the 
Assembly and go in for a midterm poll. For the 
advantage of this party or that party you 
should not make a mockery of democracy. Ur 
fottunalely you have done so. Now when the 
conditions of instability have come into India, 
you cannot do that for a long time to come. If 
you do that, you will lose your ground and you 
will get isolated. Therefore it is time that 
reorientation is also made in this direction. 

Thank you, Sir. 

SHRI M. P. BHARGAVA (Uttar Pradesh) : 
Mr. Deputy Chairman, Sir, the House is aware 
that Bihar is under the President's rule and as 
such it is the responsibility of the Central 
Government to try to give a clean 
administration to the State and take such steps 
as will bring back confidence in the people of 
Bihar. I am sorry to say that no such steps have 
been taken in Bihar in spite of the fact that 
Bihar has been under the President's Rule twice 
since 1967. Thepiesent malady in Bihar is 
largely due to the maladministration under the 
corrupt politicians. The House is also aware 
that tbe Madhol-kar Commission was 
appointed by the Bihar Government to go into 
the charges against certain Ministers. Bihar 
being under the President's Rule it was 
expected that the Report of the Commission 
would be p'aced on the Tables of the two 
Houses as early as possible but I am sorry to 
say that respect has not been shown to the two 
august Houses. The Report has been made 
public without its being placed on the Tables. I 
have no indication as yet that the Central 
Government means business as far as the 
follow-up action in respect of the Mudholkar 
Commission is concerned. It is such a serious 
mattf.r, Sir. According to the paper reports the 
Madhol-kar Commission have held the Raja of 
Ramgarh and one of the ex-Chief Ministers 
guilty of the  allegations and charges made 
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against them. In fairness to tlie State of Bihar 
this should be exposed as early as possible and 
follow-up action should be taken. But probably 
it is due to the influence of some very high-ups 
in the Government of India that the Report is 
not being placed on the Table of the House. I 
would expect the Government to come out 
with a statement giving out the charges and the 
actions they want to take in the matter. That is 
as far as the Mudholkar Commission report is 
concerned. 

I am worried about another thing and that 
is the  administration of science in the 
country,   at the   Centre as we-1 as in the 
States.     It is  the     responsibility of the 
Council   of   Scientific and Industrial Re-
search to administer science.  As the House 
is aware,   there are   numerous complaints 
against the     func'ioning cf the     CSIR. 
Now   I have all   sympathy for Ihe role of 
the     Minister   of Education   and   Youth 
Services as far as the    administration of 
science is concerned.  The CSIR   Director 
General  is   the   ex-officio    Secretary to the 
Department of Science  in  the     Ministry of    
Education,     and  as such,    whatever 
questions are put to the    hon. Minis'er, he 
has to reply on behalf of the Department of 
Science or the    Ministry of Education. And 
what is the source of his information? The 
source  of    information  is  the same Council 
of Scientific    and Industrial Research   
against whom there are numerous complaints  
and  against  whose    activities the   Sarkar 
Committee is   enquiring in'o. May I ask hon. 
Members,   is it a satisfactory situation that 
tlie accused is the person who gives the 
information to the two august Houses?    The 
House is aware that day before     yesterday 
there  was     a  Calling-Attention    about 
certain Directors of  the CSIR,   and always 
my charge against the Minister is that 1 e has   
been misled by the CSIR    in the replies he 
has been giving. All the  relevant facts,   
which should have been brought to the  
notice of the Minister by the   CSIR,   have 
been suppressed with the motive that   facts 
should not come to the light of   Parliament.    
I would request that the    entire material of 
the    Calling-Attention be sent to the Sarkar 
Commit tee. They should be requested to go 
into this question of tbe  Calling-Attention  
material at their  next meeting and submit a 
report. 

MR. DEPUTY CHAIRMAN : You should 
speak on the Bill please. You should make 
observations regarding the Bill under 
consideration. 

SHRI M. P. BHARGAVA : Yes, yes, 
probably  the   Deputy   Chairman  has  not 

cared to look into this book. This book 
mentions Demand No. 15 as relating to 
Scientific Departments and Demand No. 16 as 
relating to Education, and I am speaking on 
Scientific Departments and the administration 
of science. 

MR. DEPUTY CHAIRMAN : This refers to 
Bihar. 

SHRI M. P. BHARGAVA : That is why I 
started with and said that the entire 
administration of science at the Centre and the 
States is under the CSIR. I hope the Deputy 
Chairman will credit me with that much 
intelligence as to what I should speak and what 
I should not speak. I wanted to speak on the 
Appropriation Bills yesterday but I refrained 
from doing so because there was nothing about 
Scientific Departments and Education in those 
two   Appropi iation Bills yesterday. 

Now, I will request the Governs India that 
they should remove the uncertainty in which 
the sciertists have been working. Whatever 
action they have to take, they mus; take the 
ac'ion. Let there not be this stalemate tha' the 
contracts of the Directors which wei e due for 
renewal in May have no et been renewed. Now 
they are being paid on month to month basis. 
Can any Director function if the entire 
Laboratory knows that the contract of its 
Director has not been renewed ? Will anybody 
in the Laboratory obey this orders? But this is 
what is happening. Then, things are being said 
which have no basis. Therefore, I would plead 
with the hon. Prime Minister, who is the 
President of the CSIR, that a lot of what her 
father did for the development of science be not 
scrapped because of the cliques in the CSIR 
and because of certain people who want to see 
that scientific development in this country does 
not take place so that the vested interests, which 
are not interested in the development of 
science,   can have full play. 

MR. DEPUTY CHAIRMAN : We have had 
enough discussion on this Bill. The hon.    
Mininster may reply now. 

SHRI R. K. KHADILKAR : Mr. Deputy 
Chairman, Sir, I veiy patiently listened to the 
debate on this Appropriation Bill concerning 
Bihar. Quite a number of interesting points 
have been made, but almost all the Members 
have expressed their intense dislike of the 
continuation of President's rule in Bihar. It is 
but natural that there is the anxiety to see that a 
popular    Government is installed as early 
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[Shri R. K. Kadilkar] as   possible   in   
Bihar.      As   Shri   Mulka Govinda Reddy 
and other  Members have suggested,   at the 
present juncture,    how ever, much we may   
dislike the  continuation of Resident's rule ,  
unless we are able to nnd   an   alternative,    
Presidet's rule in certain    circumstances    
and under the Constiution   becomes 
inevitable.   We are passing through a    
period—if   I may use that word which    is 
very common—of a sort of   dangerous decay 
when    political lite in our country    Js more 
or less fragmented  and there   are no signs of 
a return to normalcy, to a cohesion foi   i 
ntegration at any level.    On such occasions,    
unless hon. Members of the House, whether 
they be.ong to this side or that side or any 
sec'ion of the House,     apply their mind a 
little inward and try to analyse the situation, 
there is no   possibility of setting in motion 
forces of cohesion and   integration.   Some 
remedies have   been suggested,    like pro-
portional    representation,    or the French 
system  where the   Prime Minister is asked 
to seek   the vote of the House.    But, Sir, we 
know the    French history for quite a number 
of years;    they had Governments wh'ch did 
not survive for one or two days even.   And 
proportional   representation in the   political 
system that we have adopted leads to a type 
of fragmentation of political life;   it does not 
bring about any  sort   of integration  at any 
level.     Then  another suggestion was   made 
that in between two sittings  of an     
Assembly the     presently prescribed   
maximum peiiod of six months should be 
curtailed,    and the instance of U.P.   was 
given.   I fu'ly share the anxiety of hon.  
Members that,    when, a    Chief Minister is 
not having the    confidence of the House,    I 
mean if some people's    representatives  as a 
body feel so,  then,   the Assembly   should 
be convened and a vote of confidence   
should be taken;   they are certainly   within 
their rights.   This matter was    discussed,    
as we all know,    in the Governors'     
Conference     that  was  held recently    in 
Delhi and a suggestion has emerged that the   
intervening period I et-wee;i (wo  sessions of 
an  Asssembly should be a maximum of three 
months instead of the rresent six months.  I 
do not know how far and when it would be 
seriously considered  and   a suitable   
amendment would be made. 

The main problem of Bihar was referred to 
by my old friend, Shri Awadheshwar Prasad 
Sinha, and he said that the problem of Bihar 
is the problem of the peasantry the problem 
of their poverty and backwardness, which 
you do not find any-where else in our 
country   after these three deve- 

lopment plants. While listening patiently to 
debates while occupying the Chair in the Lok 
Sabha I have found a rather distressing picture 
presented to the House regarding U. P. 
particularly the eastern part of U.P., and Bihar, 
in particular the northern part of Bihar. Some 
hon. Members here referred to that state of 
affairs which still persist and mv friend, Mr. 
Awdhesh-war Prasad has made some good 
suggestions. At the present juncture there is a 
good deal of discontent, restlessness and 
ferment among the peasant., of Bihar and he 
said that the land legislation that is on the 
Statute Book but which no popular 
Government in the past cared to implement 
should be implemented forthwith during the 
Presidential regime. It is a good suggestion and 
if the Presidential regime is to do some good to 
Bihar all sections of popular opinion must put 
their weight on the side of this demand and see 
that this legislation is ruthlessly, if I may use 
that word, implemented in Bihar so that the 
problems of the tribals who have been forcibily 
removed from their land get remedied. 
Resumption of tenancy is taking place and that 
legislation has remained a dead letter so far as 
Bihar is concerned. That suggestion   certainly 
one would like  to endorse. 

SHRI AKBAR ALI KHAN : As there is 
Central Government rule I hope they will take 
note of these things. 

SHRI R. K. KHADILKAR : I hope so. In 
Tact 't should be taken note of; I have 
expressed in unmistakable terms because 
unless that is done, whatever help may come 
from outside, the situation in Bihar   is not 
likely to improve. 

Certain other points were made and I would 
like to refer to them briefly. The contention is 
that Bihar is neglected in planned development 
but I would, like to give some figures. For 
instance in the First Plan outlay Bihar got Rs. 
73 crores, in the Second Plan Rs. 178 crores in 
the Third Plan Rs. 315 crores and in the Annual 
Plans for 1966-69 Rs. 220 crores. From this you 
will find that the development outlay for 
planning was not less but perhaps it is just 
possible because there is not that type of 
leadership which can give a certain amount of 
dynamism and drive or the implementation of 
the Plars Bihar has remained very much 
backwa'd. Fortunately for Bihar it has benefited 
by the award of the last Finance Commission. 
The per capita income of Bihar is undoubtedly 
low and the State has benefited considerably 
from the last Finance   Commission's Award.   
The new 
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formula for distribution of Central assistance for 
the   Plan    has also   benefited    Bihar quite 
considerably.   As a result ol" all this the   State   
Government wiH be able to set about their Plans 
as compared to the earlier Plans in a better way.   
This should go a long way towards  increasing 
the per  capita income.   The   Centre has already 
invested a large amount on   Central  projects in 
the State.   But as   I said earlier,   with all the 
investments and the outlays,    in the final 
analysis it is the   dynamic leadership of a State    
that can take    advantage of these things   and 
bring about change and transformation and see 
that the   poorer sections or the    underprivileged    
sections get the benefit of   development and   it 
does not, as one   hon. Member has said,   just go 
to some   monopoly   house  or the other.   He 
was perfectly    within his rights when he 
depicted that picture. Bihar is a land where vested 
interests play a big part. 

There wa.; a reference  to  the     labour trouble 
and the    40 days'    strike that is going on and a   
suggestion was made that the    Centre should 
take certain steps to end the    strike.     
Everybody understands that this    sort of 
protracted strike is certainly a national loss. As 
was stated by the Labour Minister in the other    
House,   if I remember   correct, a   settlement    
sometimes is thwaited by    vested interests or 
by trade union leadership  which is favouring 
one vested  interest or the other.   Such tactics    
go on and the strike    continue. That is my    
experience and perhaps the same thing must be 
happening in Bihar, I  do  not  know.   
Reference was  made to the fast by   Mr. 
Karpoori Thakur,   Chairman of the SSP.    He 
is also known to me very intimately and all     
Members would share the anxiety    that the 
strike should end and with the end of the strike 
he would end his fast.    The sooner the strike 
ends the sooner his fast will end. 

Then a question was raised by my friend 
Awadheshwar Prasad regarding drinking 
water. About that also certain steps have been 
taken. He said there was a promise by a 
former Finance Minister, Shri Morarji   Desai. 

SHRI AKBAR ALI KHAN :  It was not 
only for   Bihar but for the whole of India. 

SHRI R. K. KHADILKAR  : But he 
pointedly drew our attention to Bihar. In the 
Fourth Plan a sum of Rs. 2 crores is proposed 
to be spent on extension of water supply 
facilities in the villages. I must confess that so 
far as the drinking water problem is   
concerned or the condi- 

tions of Harijans in particular are concerned, 
as hon. Members pointed out, much remains 
to be done. Even now with all these outlays if 
immediate steps are not taken I do not know 
how far things would improve. 

Certain other matters were also referred to 
but I do not think I should take more time of 
the House by referring to every question that 
was raised here. Already we have spent a lot of 
time on this. I would however assure hon. 
Members who participated in the debate that 
all the points made by them and the grievances 
ventilated by them before the hon. House will 
be taken note of and wherever necessary 
suitable   action would be taken. 

With these words, I move that the Bill be 
taken into consideration. 

MR.   DEPUTY   CHAIRMAN   :   The 
question is : 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Bihar for the services of the 
financial year 1969-70, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN : We shall 
now take up clause by clause consideration of 
the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the   Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI R. K. KHADILKAR : Sir, I   move : 
"That the Bill be returned." 

Tfie question was proposed. 
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SHRI     BHUPESH     GUPTA     (West 
Bengal) :  Mr. Deputy Chairman,  I would like 
to take the opportunity to bring to the notice of 
the   House what is happening in Bihar.    Of 
course,     unless there is a responsible Ministry,    
it is difficult to solve some of the problems 
leaving them entirely in the hands of   the    
bureaucracy.    My colleagues in this    House 
have been repeatedly   telling you and others 
about the situation in    Jamshedpur.    Well,    
everybody  knows it.   It arose because the 
Bihar authorities,     in  league  with  the  Tatas, 
wanted to deal with a   fictitious and fake union 
which   enjoys what they call recognition,   
whereas the   popular union which commands 
the support of the    majority of the  forty   
thousand  workers  is   completely   ignored.    It  
is   quite   clear from the facts also that tne   
fake union does not command any confidence.  
Otherwise,  how is it that the    agreement which 
has been signed  between  the     factory 
authorities, on the one hand, and the union 
representatives,   on the other,   is not being 
respected by the workers?   If the workers   had 
been really behind that   particular union,    the 
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agreement would have come into force, the 
workers would not have revolted against it and 
the workers would not have repudiated it. That 
in itself is evidence that the so-called union, 
which enjoys the favours, does not command 
the confidence at all of the workers. It is a 
puffed up union of the employers. Now, we 
have met the representatives of the Central 
Government, the Home Minister, the Labour 
Ministei, the Prime Minister and others, but I 
regret to say that the machinery of the Govern-
ment of India has not moved as fast as it should 
have. The Government of India should have 
intervened effectively in this matter, especially 
when Bihar is under Central administration or 
under the President'.; Rule, whatever you may 
call it. Therefore, I still urge upon the Govern-
ment to pay  attention to this matter. 

The second point I should like to make is 
with regard to the Mudholkar Commission 
Report. Now, a Press propaganda is sought to 
be built up a-s if all the Ministers are guilty. 
Now, in that Report itself you will find that 
some Minister has been held technically guilty 
of releasing political detenus or for giving 
some promotion or appointment, which had 
nothing to do with nepotism and so on. They 
have nol been accused of any corruption and 
other things. The so-called technical irregulari-
ties have been brought out. Take the case of 
the Chief Minister, Mr. Mahamaya Prasad 
Sinha. He has been indicted by the Mudholkar 
Commission on the ground that he released a 
communist detenu belonging to the Marxist 
Communist Party on the recommendaion of a 
CPI Minister and another CPM Member. Now, 
to release a detenu is not to be regarded   as an 
act of corruption. 

SHRI C. D. PANDE (Uttar Pradesh) : Is it 
not abuse of power ? 

SHRI BHUPESH GUPTA : It is not abuse of 
power. First of all, you arrest a pei son and 
detain a political worker without trial. That in 
itself is an offence. The PD Act will go. You 
could not pass it. You are not even supporting 
the PD Act. Now, the PD Act is the greatest 
abuse of power. This is going on. It is the 
executive which detains a person. Now, if the 
Chief Minister is satisfied that some person has 
been wrongly detained, he should release him 
and it should not form a technical breach or any 
sort of offence or any sort of irregularity of this 
kind. Therefore, the Mudholkar Commission 
Report should be taken with a grain of salt. I 
tell you one person, however,  has been really 

nailed and that is the Raja of Ramgarh. The 
charges against him are of corruption, using his 
office for advancing his business, financial, 
mining and other interests. I can understand that 
it is corruption and it is corruption. As you know 
very well, we have been fighting the Raja of 
Ramgarh right from the beginning. No doubt 
about it. One reason why we could not get on 
with Mr. Mahamaya Prasad Sinha and others 
was that they took a soft attitude towards the 
Raja of Ramgarh. The Raja of Ramgarh is 
absolutely a blot on Bihar's politics. He 
somehow or other uses his minerals and other 
resources and tremendous financial power in 
order to bag MLAs and in certain areas, as you 
know, he controls jsome MLAs and so on. He 
controls certain constituencies and with that he 
bargains with others to browbeat them. The Raja 
of Ramgarh should be hounded out of political 
life. It is not a question of corruption only. The 
Raja of Ramgarh is a definition of corruption 
and malpractices in public life. The Raja of 
Ramgarh should not have any quarter anywhere 
I agree, but he is being continued with the 
favour of the Congiess Party. The Congress 
Party once adopted him, his entire Janta Party 
was with the Congress Party. Then, he shifted to 
the Swatantra Party. The Swatantra Party 
adopted him. Then, he formed his Party. He is a 
political chameleon. His main interest is to 
advance his own personal business. Crores and 
crores of rupees worth of of properties he has 
got. Therefore, I think it is a good thing that this 
man has been at least judicially somewhat 
exposed. It does not only require to exposed. I 
think Bihar politicians of all parties, whatever 
our differences may be, should all come to one 
conclusion, that a man like the Raja of Ramgarh 
should not have any place in any Ministry, in 
any responsible position. If possible, we should 
defeat him in the constituencies and so on. 
Political life should be rid of such men who 
bring in high finance and big vested interests 
with a view to gerrymandering elections, 
corrupting the political life, manipulating 
Ministries and making Ministries, according to 
their own wishes. 

SHRI C. D. PANDE : One clarification. 
When you had your coalition government two 
years back, the Raja of Ramgarh was a party 
in that coalition. 

SHRI BHUPESH GUPTA : He wants a 
clarification. He knows what the clarification 
is. Surely, he is entitled to ask it and    I am 
also entitled to answer that. 
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[Shri Bhupesh Gupta] But we made one 
thing quite clear. He must not be given mining 
and other things. He wanted to become the 
Chief Minister of Bihar, but we insisted that he 
should not be. We wanted him to be out of the 
Ministry, but we failed in that. When he was 
included in the Ministry we said that Mining 
Ministry should not go to him. And surely my 
friend can ask that question. So the point is 
this. All right, people did not see what he was 
like. 

SHRIB. K.KAUL (Rajasthan) : Why don't 
you propose the nationalisation of mines ? 

SHRI BHUPESH GUPTA : At tha* time you 
were in the Congress and you were   defending 
the   Raja of Ramgarh. 

MR. DEPUTY CHAIRMAN : Mr. 
Bhupesh Gupta,   you please wind up. 

KUMARI SHANTA VASISHT (Delhi) : I 
also said that the Raja should not have been 
given this portfolio of Mining and Forests 
when cases agair.st him were pending in the 
court of law. 

SHRI BHUPESH GUPTA : She is quite 
right. Never have I said that everything that 
Kumari Shanta Vasisht said was not right. 
Many of the things she said were correct. Even 
when she was in the wrong benches,    she was 
correct. 

KUMARI SHANTA VASISHT : You are 
under the wrong influence of the Prime   
Minister. 

MR. DEPUTY CHAIRMAN : Mr. Bhupesh 
Gupta,  please wind up. 

SHRI BHUPESH GUPTA : Sir, it is 
because of so many interruptions I am unable 
to continue. 

Finally, we all want that the President's Rule 
in Bihar should end. Absolutely there are no 
two opinions about it. The President's Rule 
brings no good to anybody. The politics of 
Bihar took such a turn that the democratic 
forces are not in a position to form an 
alternative Government. They should form an 
alternative Government. They should make a 
serious effort. But two things are quite clear. 
The Swatantra Party and the Jan Sangh must 
not be anywhere in that thing and also the 
alternative should be the Leftist Party, the SSP, 
the Communist Party, the CPM and all others. 
Let them come to an understanding and form a 
Government. 

MR. DEPUTY CHAIRMAN  : Pleas wind 
up. 

ShRI BHUPESh GUPTA : EfTort should be 
made in that direction. We cannot contemplate 
on being a party to any Government which 
contains directly or indirectly the Jan Sangh or 
the Swatantra Party. I hope efforts will be 
made in that direction and naturally the im-
portant parties like the SSP, the CPI and others 
should make special efforts, and I believe they 
are doing it, and others also should join in tnis 
effort to see that Bihar is free from the 
President's Rule and gi\en a   responsible 
Government. 

MR. DEPUTY CHAIRMAN : You have 
nothing to say in reply? 

SHRI R. K. KHADILKAR : I have already 
gWen a reply to the debate and for those who 
came at the end to hear I am not supposed to 
reply. 

SHRI R. K. KHADILKAR : As I hav« 

already said, I have given a reply to the 
relevant points. Some points are raised now. 
They were mentioned earlier also. There is 
nothing new in them. 

MR. DEPUTY CHAIRMAN : Whatever 
points are raised during the Third Reading, 
they have been replied earlier. It will be a sort 
of repetition now and it is not necessary. 

Now, the question is  : 
"That the Bill be returned." 

The motion was adoptd. 

MR. DEPUTY CHAIRMAN : If you want 
to make any more submissions, I think again 
we will be wasting the time of the House. 
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SHRI BHUPESH GUPTA : Mr. Deputy 
Chairman, because they will in any case, pass 
the Tariff" Bill, we want to take it up later. Let 
the Punjab Legislative Council Bill be passed 
now. 

SHRI LOKANATH MISRA (Orissa) : Sir, 
le< us no' upset the agenda now. Let us fini'-h 
Ihe Tariff Bill as soon as possible and then we 
shall take up the Punjab Legislative Council 
Bill. 

SHRI BHUPESH GUPTA : But on one 
condi'ion We shall not adjourn without passing 
th" Punjab Legislative Council Bill. 

SHRI LOKANATH MISRA : Not al all. 
SHRI OM MEHTA : Mr. Deputy 

Chairman, we also want to pass th- Punjab   
Legislative   Counci]   Bill. 

SHRI K. CHANDRASEKHARAN : May I 
say one thing? We have been bearing in the 
lobbies that there is a letter not to pass the 
Punjab Legislative Council Bill in this session 
for political reasons. That is wrong. I submit, 
Sir, that even il" it be midnight, we should see 
thai the Punjab  Legislative  Council   Bill is 
passed. 

MR. DEPUTY CHAIRMAN : The House 
has expret sed its concern about the passing of 
the Punjab Legislative Counci! Bill and I think 
the sentiments of the House should be taken 
into account. I do not think the Indian Tariff 
Bill will lake a long time. 

SHRI AKBAR ALI KHAN : We also wanl   
to pass this Bill. 

SHRI LOKANATH MISRA : Nobody is 
going to speak on the Tariff Bill. 

SHRI OM MEHTA : The Assam Bill has 
been passed by the other House. 

MR. DEPUTY CHAIRMAN : Mr. Bhupesh 
Gupta,    please si!  down. 

SHRI BHUPESH GUPTA : As you know, I 
wanl the Punjab Legislative Council Bill to be 
passed now. When the Meghalaya Bill 
comes—this is a very important Bill we should 
pass it. In fact, the Bill is the result of the 
agreement among all concerned. Mr. Deputy 
Chairman, today we can also pass the 
Meghalaya Bill. 

SHRI K. CHANDRASEKHARX : Let the 
Message from the Lok Sabha come about ihe 
Meghalaya Bill and then we will see. 

SHRI AKBAR ALI KHAN : You have said 
that we take up the Tariff (Amd ed-ment) Bill. 

MR.   DEPUTY   CHAIRMAN   :   Mr. 
Ram Sewak. 

THE     INDIAN    TARIFF     (AMEND-
MENT)    BILL.    1969 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(CHOWDHARY RAM SEWAK) : Mr. 
Deputy   Chairman,   I beg to move : 

"That the Bill further to amend the Indian 
Tariff Act, 1934, as passed by the Lok 
Sabha, be taken into consideration.'' 
Sir. before the hon. Members participate in 

the discussion 1 would like to say a few woi 
ds about the reasons. 

Sir, this Bill seeks to amend the First 
Schedule to the Indian Tariff Act, 1934, in 
order to give effect to Government's decision 
on the recommendations of the Tariff 
Commission relating to the Seri-cultuie 
Industry. Hon Members would be aware that 
the protection to this industry is due to expire 
on the 31st December, 1969. 

7=8 R. S./70 

 

SHRI NIREV GHOSH : Let us finish the   
Punjab   Legislative   Council Bill first. 

MR. DEPUTY CHAIRMAN : Let as 
proceed with the business first. 

SHRI MULKA GOVINDA REDDY : 
We do not want to come in  the wa> passing 
the Meghalaya Bill. 


